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aforesaid purpose, of Boards for
the prevention and control of air
pollution, for conferring on and as-
signing to such Boards powers and
functions relating thereto and for
matters connected therewith and
resolves that the following ten
members of the Ra)ya Sabha be
nominated to serve on the sad
Joint Committee —

1 Shn A R Antulay

2 Prof Sourendra Bhattacharjee

3 Shn Dharamchand Jam

4 Shr1 Ghayoor Ali Khan

5 Shr1 Piaie Lall Kueel wf
Piare Lall Talib

68 Shr1 Lakshmana Mahapatro
7 Shr; Piem Manohar

8 Shr1 Ant Kumar Sharma

9 Shry Truok: Singh

10 D1 Rafiq Zakaria“ °

12 47 hre

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPOKTED HAND-CLFFING OF STUDENTS OF
Mipicar (oOLIkGE  ROHTAK

SHRI K LAKKAPPA (Tumkur) I
call the attention of the Minister of
Health and Family Welfare % the
following matter of urgent public
mmportance and I request that he may
make a tatement thereon

“Reported threat of nation-wide
agitation by the Indian Medical As-
sociation on account of harsh treat-
ment and hand-cuffing of the stu-
dents of the Medical College Roh-
tak "

SHRIMATI CHANDRAVATI (Bhi-
wani) On a point of order

SHRI VAYALAR RAVI **

e vt oy (Hfirmrege) ¢
T gy ST E | WY T9T F AT BT,

vy’

wt warmy o ;o (faffie)
sy T AR g
(Interruptions)

MR SPEAKER What 13 the point
of order Madam?

Windr wxed : waAawg ¥ #i
fi vav fdt @) Y AW g
Yg AT ATz WE W

st guow (wlegre) |0 oY W
AT i ¥ s *tag vwmaw fear
T | (W )

*f) gwwla AT arew (@ rEAT)
TaoEY & i e & s R e
I W W9 A F O oy @ R
T ¥TE T A @

(Interruptions)

AN HON MEMBER Let him

withdraw 1t

Mr SPEAKER 1t 1s not proper to
address a Member of this House 1n
abusive language and that portion
will be expunged

RAA W Ad oA, WO

am
Rl a9 T & | o,y ¥
T WME AR |

e*Expunged as ordered by the Chair
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MR, SPEAKER: This is not a point
of order. (Interruptions).

SHRI VAYALAR RAVI: I will take
the responsibility of proving her
role in this whole episode. I have got
proof, I am prepared to take that
responsibility.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): We must find out what has
happened. This Government has the
moral responsibility to find out what
has happened (Interruptions).

SHRI VAYALAR RAVI: If I am
wrong 1 will give apology before the
House,

SHRI K P UNNIKRISHNAN: Let
him prove it,

SHRI A, BALA PAJANOR (Pondi-
cherry): Unparhamentary words
are not allowed But accusing &
Member ig permitted. If a person has
tuken up the responsibility, let hum
do 1t (Interruptions),

MR SPEAKER: Whenever my
attention 1s drawn to unparhament-
ary words, I invariably expunge it

SHRI A BALA PAJANOR: If 1t 1s
unparliamentary you can do it If I
say “you are a lier”, that is unparha-
mentary. But if I say “you are on
accused”, that 15 not unparliamentary,
Somebody

MR. SPEAKER: Will you
se¢ Rule 352, which says:

kindly

“A Member, while speaking, shall
not make a personal charge against
any Member ™

This is a broad rule, You cannot
address any other Member saying,
you are this, you are that, That is a
personal

SHRI K. P. UNNIKRISHNAN: You
cannot expunge it. He is prepared to
substantiate 1t.
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MR, SPREAKER: There is no ques-
tion of substantistion at all. Bwen
it it is a true statement, you eannnt
make it in the House becsuse the
rule prohibits you from doing it. (In
terruptions).

ot g W (wwwr) o wgt fad
fafede opfifead fwmd ¢ o
wie & 7 yF aw doqw ¥

Wiy go ¥ w aw

forer fwwd § 1 W@

M =i=E N g W)
T @ E N F AR
qET TS AT & 1 IEET w97 qg
Croll

MR. SPEAKER
her pomnt of order

LKW

34

I have over-ruled

ot geo W : gawteE ¥ wewe
* ww7 ¥ q¥ § W A w1 e
g T 8 W

MR. SPEAKER: You are not mak-
ing a point of order. You are making
a speech It is not a point of order.

SHRI VAYALAR RAVI: Let her
bring forward a  privilege motion
aganst me. (Interruptions),

MR SPEAKER: I will nol give
any advice.

The hon. Minister to reply to the
Calling Attention,

rares Wt it seam s
# 1w St (Y el we anw)
e AT L.

SHRI K. GOPAL (Karur): Let it
go on record that we are not protest-
ing against the Minister replying in
Hindi even though the hon. Member
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raised the Calling Attention in ¥Eng-
lish Hs can reply in Hindl. Let them
understand our tolerance Let that
go on record

wreen st aficure sy Haree
% v Wt (st vl sremy ) ¢
wofe  Aers oeifen g
ey grAIEA BEY ¥ Ay
& it ¥ wrer Aix of@re wwam
sy w W Atearfer g Ay
faedt & 1 aorfe O o & oF fam
aT wrefry dferwr  oefedwA ¥
AT § T 99 wET ¥ S ¢ FAWATY
I

aferT a7 QAT ¥ orEr
gurfear 27918 1978 ST oY
g gk T § 1 ggwfEAr JMN 97
A F famreamr T wd
Tox T F1 fag 73  fr gurfem
Fa TE-ATT AT F AT ST
W T areer ¥ # ArE s s
wfF T F1 goafugt g qEE &
wforer ®Y T # gorEr g EY
fafirear frar & wrear goeTX F7 @r
v gqg Ady ¥ | aofy, fafs &
i@t & FT A gE T 9A-
wfafrar w1 3Ed g wur= welt o ¥
gfe  (aTew AreT) ¥ qoR W
BT EaTEeT {AT AFIRWT B T gL
¥ qeg arR ¥ fam wer o+ aRqETC
30%C 319 1978 WA LY FTAW
# aqr 3 X9 ¥ 7O way qafire Forerny
W BT B AN @rgnt g |
TR A o A ag ww
Foreit § W SwaT snaga fear o
W & | g gL &, R gw
oy ¥ e frar war ot aqerar §
fromaflt e S T er v &
W wr aur gfamn 5w amTen
& qw =rard ¥ € AT ¥ @
W72 L§~10,

waweE s gE AscA g1 g
307 & gply RronT ST STy ¥ N
fag 30 TEd Wi 66 wwl WY
fecoa & @y rar & WX 7 ame
rTea ¥ g § | 3 afdeafey &
T AT, g W G ey
g¥ nzafem fom ofcfeafmy ¥ g Wik
& fre wTe A e frw g aw o
@, &7 99 T w5 gy ¥ fag
G & wIeEy oy 47 foe ot
TET FT EP | AFE TG
WR o & fagg wowET A R
& wTOU YR AE 0T AT FH W
nqad g fraam wuoedt § ar frw-
Y | EEY qEAT ¥ WY 99 Sgd ¥
gty feafae 1% & qag ¥ g
gfamn g ¥ freat ovs a@Te
|

SHR] K LAKKAPPA (Tumkur)
Mr Speaket, Sir, yesterday there
was a lot of commotion in the House
when we waved these newspaper re-
ports showing photographs of hand-
cuffing of medical students who are
carrying on a rightful and legitimate
agitation against all gorts of things
happening 1n the Medical College
Rohtak, 1n support of their legitimate
demands and demanding a course of
action against the mismanagement of
the Medical College

SHRI RAJ NARAIN (Rae Bareh)
On a pomnt of information
TATIT FF 77 & W7 45 T FA Y

a ?

MR SPEAKER He 1s giving mne-
formation, not I I cannot give any
information I do not know anything
except what I have read in the
newspapers

ot T WO org WA o OW
ot w7 o @ § A wAT g WAy



291 Rep, Handeufing  AUGUST 4, 1978

[st Tw Aqa]

ATAX FT WGHR 7L & ag T2 gAY
& ar 7§ & W< g arde AT agweard

SHRI K. LAKKAPPA: I can ans-
wer Mr, Raj Naran.

MR. SPEAKER; You are not ans-
wering him.

SHRI K. GOPAL: He is not the
Health Minister now. Is he replying
to the Calling Attention?

SHRI K. LAKKAPPA: In the last
15 to 16 months we have been wit-
nessing uncivilised, barbarous actions
on every section of the Society after
the Janata Party came to power—be-
cause they are the defenders of cvil
liberty, they are the defenders of
the Constitution, they are the defen-
ders of democracy and the rule of
law?

Sir, you will guite remember what
they had stated on the floor of the
House. Handcuffing and hand-cuff
parade is & barbarous act this is what
the Prime Minister had said a hund-
red times on the Floor of the House,
But today, the Haryana Government
and the Haryana Chief Minister can
‘be compared to no other than Presi-
dent Amin of Uganda who turned
over power to his first wife and went
for a jaunt? Yesterday they were
comparing with Mussolini and Hitler
and all those people and that ijs why
I am comparing the gatellites around
Delhi. ... (Interruptions). 1 I use
a language worse than what you are
doing?

The Janata Government is worse
than uncivilised and barbarous—as
demonstrated by the system that pre-
vails around Delhi and the facts that
we can witness in and around Delhi.
After all, whether it iz Bansilal or
Devi Lal, thes ystem is the same.
The President of the Janata Party
defends another ‘Lal’, viz. Devi Lal,
but, under the very nose of Devi Lal,
this has been perpetrated.
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1 wouid like to read something for
the benefit of this Hon. House to
show that the Medico's problem was
a very simple one. The agitation is
going on for the last three to four
months and it was brought to the no~-
tice of the State Government concern-
ed and the Central Government, and
1 do not know how the Hon, Minister
hag stated that the state-wide agita-
tion ‘has not been reported to us’. In
every paper it was reported; in every
communication it was reported,—and
none other than the Prime Minister
has said this! The Director-General,
Health Services, Mr. Shankaran, also
visited the place.

I would like to guote what the
prevailing situation is in the Rohtak
Medical College and jts precincts We
can gee that such atrocities, in a civi-
lised word, are going on today under
the leadership of the octogenarian
Leader Morar): Bhai

“A large number of medical stu-
dents and jumor doctors, from Delhi
and neighbouring states, braved
intermittent showers to march from
Sucheta Kripalani Hospital to Boat
Club in a show of solidarity with
the striking students of Rohtak
Medical College ..”

“The Medicos, who included a fair

smattering of women, yrged the
Prime Minister to intervene and
restore normalcy to the Rohtak Me-~
dical College campus, They high-~
ligted the “inhuman atrocities” be-
ing inflicted on the students and
condemned the manner in which
students were being handcuffed and
clapped in let irons by the Haryana
police....”

The Haryana Police js under the
control of whom? It is under Devi
Lal and he is nurtured by none other
than Shri Chandrasekhar. I do not
know whether the Memorandum sub-
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putted by these students has reached
your office or not, because it 1s stat-
wd

“The rally terminated with the
submussion of the memorandum to
the Speaker of the Lok Sabha”

Addressing g Press conference, they
‘have said that the memorandum had
sought to highlight the manner 1n
which the ‘hospital wards had been
turned into jail wards’

MR SPEAKER Now 1t 1s Lunch
time, you may continue later  The
House stands adjourned till 2 o'clock

18 hrs,

The Lok Sabha adjourned for Lunch
til] Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at Six Minutes past Fourteen
of the Clock

MR DEPUTY SPEAKER 1n the Chair}

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Contd

RLPORTED MAND~CUFFING OF STUDENTS OF
MEDICAL COLLEGE, ROHTAK

MR DEPUTY SPEAKER Yes, Mr.
Lekkappa

SHRI KX LAKKAPPA (Tumkur) I
was referring to the manner in which
the admimstration of Haryana State
and its police was handling the peace-
ful Satyagraha and the peaceful agi-
tation of the medical students of Roh-
tak  Yesterday the hon  Members
wover there were very vehement about
the black-deeds of emergency Sir, 1
would like to substantiate and conso-
Mdate before you, putting forth the

. points whereby you will see the ‘Black
‘Hole of Calcutta’ that is being perpe-
- trated throughout Haryana under
whe leadership of Mr Devilal who s

also nursing another Lal in Mr. Hard-~
warilal, the Viice-Chancellor of the
Rohtak University

AN HON MEMBER We had oue
Bansilal

SHR]} K LAKKAPPA Sir, these
are the Lals runnmng the Haryana
Government Now, to quote the bar-
barous and uncivilised and unethical
attitudes towards these students—I am
very happy the Prime Mmnister 18
here--addressing a press conference,
the leaders of the agitation by the
Haryana State Medical Teachers’ As-
sociation and the Medicos Co-urdina-
tion Commuttee, have highhighted the
brutal manner in which the agitation
was sought to be suppressed and they
have drawn a parallel with the
‘Blackhole of Calcutta’ while describ-
ing the phight of the students arrested
on June 26 They have also submtted
a memorandum As many as 48 stu-
dentg who courted arrest by defying
prohibitory orders on that day were
kept 1n a small cell The description
18 very interesting They were kept
in a small cell measuring 11’x7' 1n a
police station in Meham situated about
30 kms from Rohtak 1Is there any
civibsed government in Haryana? Is
there any rule of law”? Is it not a
wrongful confinement? Is this the way
of treating the students who are agi-
tating for their just and reasonable
demands and for a reasonable cause
and for redressal of their grievances?

The Haryana Government have gone
back on their prommie and even the
normal humans treatment was not
meted out to these boys No food was
supplied, no water was supphed and
they were treated ag brutal criminals.

After several agitations and hard
struggle they entered into a formula
which was mooted by ng less than
the Chief Minister and the Cabinet
Sub-Committee The Cabinet Sub-
Committee has taken a decision to
adopt a formula, a peaceful formula
to meet the three important demands
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of the agitators and ultimately how
it was defined and how they went
back is another history that I would
like to narrate.

MR. DEPUTY SPEAKER: The hon.
Member’s time ig up.

SHRI K. LAKKAPPA: This 1s very
important, I tell you, Sir and it will
also be very interesiing to see how the
Haryana government ;s being run and
especially how the admunistration of
this University of which Mr. Hardwari
Lal is the Vice-Chancellor and how
such atrotities have increased ¢special-
ly in the last four months with the
active connivance of the Police officers,
the civil yervants and also the leaders
of political orgamzations including the
Janata Party President. Our govern-
ment here, headed by Mr. Morary
Desal 15 all along telhing that they wll
not int¢r®ore in the State administra-
tion Tou guote the prominent ruling
party leuders as well as the Central
Cahinet Ministers, they have jepeated-
Iy pointeii out that the party organi-
zation ani} its office-bearers should not
interfere 'n the functioning of the gov-
ernment

“In fact z direct interference by
partymen in Goveinment adminis-
tration iz unprecedenteg in the 30
vears history of Indirn democracy
It was. therefore, with utter shack
that we witnessed the events at the
Canal Rest House, Rohtak on June
2, 1978 ... (Interruptions).
shall give another case,

MR, DEPUTY-SPEAKER: Mr. Lak-
kappa, what are you reading from?

SHRI K. LAKKAPPA: T am quoting
the facts. Thig is about the Medicos
Sirike. You want to know the title of
this hook,

-

T shall Jay it on the table with your
permission. Let Prof, Mavalankar
know this 1 further quote:

“It was, therefore, with utter
shock that we witnessed the events
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at the Cangal Rest House, Rohtak em
June 2, 1978 where the Cabinet Sub-
Committee  wag camping, Mrs
Chandrawati, the Ilaryana State
Janata Party President led a protest
by 200 university students, outsiders
and a few doctors. The three minis-
tesrs were threatened abused and
humiliated by the crowd and were
warned not to make the Chief Minis-
ter's decision public.'

The goondas from outsile were brought
and they were humiliated Probably,
the inner conflict of the Junata Party
must have bheen onerat'ng there,
Why should there be such an interfe.
rence in the Universi‘y? They were
warned not to make the Chief Minis-
ter's decision public. ‘Thereafter,
when the  Government  decision was
made public ...

MR DEPUTY-SPEAKFR Mr Luk-
kappa, we are not discusiing the
memorandum here, Yoa have aheady
drawn the ,ttention

SHRI K. LAKKAPPA: I am giving
more facts,

MR, DEPUTY-SPEAKER: Yoy cane
not take unlimited time Tler¢ may
be many number of pownts. But the
time js limited,

SHRI K, LAKKAPPA: Uncivilised
and jungle law prevail in this coun-
try.

MR. DEPUTY-SPEAKER: I give you
two minutes more. Thea, vou should
conclude,

SHRI K. LAKKAPPA: Sir, the agi~
tation is by the sludents. It was
rightly agitated by them because of
the maladministration, wrongtul ap-
pointment as also favouritism, nepo-
tism, regionalism and communalism
perpetrateg by the Vice-Chancellor
who hag struck a direct deal with the
Chief Minister, When he was remov-
ed as an ML.A. he said ‘I am poing fo
expose all the charges against you'
Then immediately he compromised te
appoint him as Vice-Chancellor. He o
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perpetrating the crimes. The question
is: whether the Prime Minister has
glven any direction

MR DEPUTY-SPEAKER. You have
asked so many questions You will
have to end also

SHRI K LAKKAPPA There 15 tot
auch interference How our demo*
cracy will function peacefully within
the corners of the Rules of Procedure

MR DEPUTY-SPEAKER Democra
<y cannot function with an unhmited
Sime

SHRI K LAKKAPPA Mr Deputy-
Speaker, Sir I appeal to you and all
4he hon Members fo support me
Look at the manner in which the treat-
ment 15 meted out to the students
This 1, not only a mauter concermng
Haryana but 1t 1s the reflection of the
Janata Governments policy 1n dealiig
with the matters concerning the stu-
dentg agitation 1n an unciviliced way

MR DEPUTY-SPEAKER You put
your question within two minutes
You cannot go on like this

SHRI K LAKKAPPA I am putting
the question What are the ccmpell-
ing reason, that the Cabinet Sub-Com
mittee

MR DEPUTY-SPEAKER That is
not the question

SHRI K LAKKAPPA 1 am putting
the question What are the compell-
Ing reasons of the Cabiret Sub-Com-
mittee s report which could not be im-
plemented ang is delayei” I want to
‘know further whether 1t 1, also a fact
that there was interference by the
President of the Janata Party and by
a group of Ministers 1n conmivance
with Shr; Hardwar1 Lal Vice-Chancel
Tor of the University no* to respecl
the decision of the Sub-Committee
Report Secondly why the legitimate
grievances of the vietimised medical
students hgve not been met inspite of

the decision having been taken?
Thirdly, why the medical college
should not be de-linked from the uni-
versity inspite of the charges levelled
against the Vice-Chancelio, of the
University? and Fourthly, how 1is 1t
that the Prime Mnusters directions
1ssued more than a year ago against
the use of hand-cuffs has not been fol
loweq by the Cluef Mimster of Har-
yana and its admunmstration snd the
same have been violated” 1 would
ke to know whether dhis Goterrment
would have g compreheasive enquuzy
conducted into all these charges and
meet the demands of the students

THE PRIME MINISTER (SHRI
MORARJ] DESAI) Mav I say, Sir
what has happened m Rohtal 1s cer-
tamnly very painful 1 have no doubt
about it 1n my mind Some students
and doctors had seen me much eailier
and I had referreq the matier to the
Chief Minister of Haryana The diff -
culty of the Central Governmenf in
thig matter must be understood If 1s
not possible for me to interfere in the
inner working of States beyond giving
advice and telling them what 1 think 1s
right in certain matters Thig 1 2
matter which 1s entirely within the
purview of the State

Then I also got in fouun with the
Chancellor and asked um to t uke an
enquiry I found here were two
groups giving conflicting peports and
it became difficult for me to come to
any conclusion Yet a compromise
was reached on 2nd Tune and the
strike wag called off Then agatn
some people uypset the compromise and
vihated the whole atmosphere and
again the whole thing flared up Then
I suggested to the Chiet Minister to
appoint a judicial enquirv <o that we
know exactly all the facts and then we
can come to a conclusion He has ap~
pointed a High Court judge to go into
the whole affair It is difficult for me
therefore just now to say this or that
aq regards the merits of the whole

matter There are cases which are
pending trial
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The had-cufling came to my notice
only about five days ago when the stu-
dents and doctors came to me gna gave
me the photographs, The same day
the Chiet Minister saw me and I gave
him the photographs. I said: ‘this is
what 18 happening in vour State. 1
cannot understand. He went imme-
diately and took action to see that
that 15 undone. These things ought not
to happen, I have no doubt about it. I
do not know why people should be
hand-cuffed at all. Somehow this gys-
tem crept in during the last 5-6 years,
It was not there for some time, Again
it has crept in. The police have got
into that kind of habit ¢r some time
directions are also given py ccme
ofher people. I cannot say that it is
80 innocent as all that. It is i~human
to do this kind of a thhng. We shall
try to see that this is stopped alto-
gether wherever 1t happeni. We shall
try our level best to do that We
have now to wait for the rencrt or the
findings of the High Court judge, I
did send the Director General of
Health Services with the consent of
the Vice-Chancellor. He has come and
given me a long report It 15 about
thirty pages. I have to go through it
I did not have much time. 1 will go
through it. But I do not kncw how
1 can act just now as long as the High
Court judge 1s inquiring 1nto it I am
trying to see that the inquiry 1s com-
pleted very quickly so that we end the
whole thing, I hope 1n the mean-
while that quiet will be restored and
for that I am trying to get i fouch
with the Chief Minister to find out
how best complete normalcy in the
working of the college could be restor-
ed. That 1s what I would try to do
That is all that I can say in the mat-
ter.

SHRI VAYALAR RAVI' Mr. Depu-
ty-Speaker, Sir, I really appreciate and
I pay my respect to the hon. Prime
Minister for the words expressed by
him e hag expressed his concern on
the whole matter. So, Sir, I think, I
have not much to speak about ..

correct attitude,

SHRI VAYALAR RAVI: There are
only two points on which I would like
to speak. 1 do not want to go into tha
whole history of the agitation because
the Prime Minster 18 very much aware
of it. It has gappeared in the Press
also. For the benefit of the House, I
would like to quote only one portion
regarding the demands of these stu-
dents. The demands were made by
the students early in April. 'ihere
were only three demanis. The chief
reasong for their resentment were the
following:—

“(1) A spate of irregular appoint-
ments and promotions 11 the Medi-
cal College starting from July 187,

(2) The decision to tu.l¢ Univer-
sity Offices, Residences and Hostels
in the Medica] College, and

(3) Mishandling of Students and
other Funds.”

Sir, these are very smail aemands.
And, after a long agitation, oy June 2,
a settlement has come. The settle-
ment was decided by the Chief Minis-
ter himself. Probably the Chiet
Minister took interest affer the Prime
Minister enquired into the malter.
The Chandigarh report mentioned the
agreement reached. The three major
decisions announced were the follow-
ing:—

“(1) Complete autonomy of the
Medical Coliege directly under the
Chancellor M.D, Unuversity totally
outside the control of the Vice-
Chancellor ang the University
Bodies;

(2) No victimisation of any one
connected with the strike; and

(3) A Judicial Inquiry irto the
violent incidents in the Medica] Col-
lege Campus from Aprii 12 to June
2, 1978."

This was the agreement reached. The
demands of the students were very
stmple. They must implement this
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agreement, nothing more. What hap-
pened in between wag this, We are
pained to see this. Here I want to
quote one thing from the Organiser.
This is a weekly run by the supporters
of the Ruling Party. It says:

““This Medical College ig being 1un
by outsiderg for outsiderg and it
should be closed for 3 years, declareq
Shrimati Chandravati, President of
the Harayana State Janata Party.”

Nobody will dispute this. This 18
what is happening i1n between. This
is a State run by the ruling party at
the Centre. After the Prime Mnister
has expressed his concern and referred
the matter to the Chief Minister for
arriving at a settlement, I cannot
understand how the President of a
State Unit of the Janata Parly could
make such g kind of statement and
create problems. It ig very unfortu-
nate that the President of the State
Unit of the Janata Party said: “Throw
ouy every outsider, Sir, we gre iiing
in this country where the unifying
force is the Central Government. The
ruling party of the Central Govern-
ment must be the unifying force of the
entire nation. No responsible person
of a State Unit can come and say:
“Throw out those outsiders who are
coming from the south or some other
area”.

So, this is my point, Sir. Later on
the hon. Prime Minister zent a circular,
On the previoug occasion, I produced a
photo of a boy of Meerut. Thig boy
wag shot at in the campus of the poly-
technic and that boy was chaineq to
his bed in the hospital. Then I be-
lieve the Prime Minister took it upon
himself and he sent a circular also.
Unfortunately it is not being obeyed
by Mr. Devi Lal. I don’t want to use
any words against him. It is a pro-
motion from ‘B’ to ‘D’—from Bansi.
lal to Devi Lal— not much difference
In content,

Now, the statement given by the
Miniater. ...

SHRI VASANT SATHE: B to C
and D. C means Chandravati.

SHRI A. BALA PAJANOR: D
meang Desal also.

SHRI VAYALAR RAVI: I request
the Prime Minister to be kind enough
to look into it. There ig one point. I
have got information on this. Section
307 of the Cr, P.C. is regarding attemps
to murder. This has been incorporat-
ed there. I do not warft 10 'go into the
merit of the case. After they moved
the bail petition, that was added to the
FIR, I wish the Prime Minster,
who was an administrator for a long
time both in g State and in the Centre,
used his conscience ang sense of law
and see that these 30 doctors and 60
students are in the custody not under
307. 96 people tried to kil. Whom?
Is it Mr. Hardwari Lal or Mr. Devilal?
Are these 9¢ doctors going to kill
them? This ig the charge framed
against them. I cannot call it bogus
because 1t 1g sub judice. These medi-
ca] students and the doctors number-
ing 96 have been beaten up and they
have been handcuffed. They have been
kept in jail in a small cell. Sir, in
my State, 1n Kerala, many years ago—
when I was not born—the Mopla re-
bellions killed so many innocent peo-
ple. At that time a notorious tragedy
happened. Hundreds of patriots were
taken in wagons and they were tortur-
ed, They died in wagons. It n'ay be
called “wagon tragedy”. It wes like
a “black-hole” tragedy.

SHRIMATI AHILYA P RANGNE-
KAR (Bombay North-Central): Mr.
Rajan was murdered during emergency
when your party was running the
Government.

SHRI VAYALAR RAVI: In West
Bengal, my friends were killed by
these people, Do not tell me about
that (Interruptions). The second
point which I want o make is about
the judicial enquiry. I wish the hon.
Prime Minister looked into the terms
of reference and saw whether these
terms of reference included every es-
pect or only the démands of the siu-
dents included. The terms of refe-
rence should include the entire aspect
of attacking the students by the
goondas, by the hired goondas, threat,
continuoug victimisation, dismissal of
the Director or the Principal, arrest
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and handcuffing of fhe students and
putting them in jail and the treatment
meted out to the students, etc. All
thege things should be included in the
terms of referenoce,

In thig connection, 1 will quote the
news item in the Tvmes of India which
highlighted this case. The Prime
Minister was good enough to send the
Director General there i1mmediately
when it came to his notice. I am very
thankful to him. The news item says
hke this:

“A visit to the hospital was re-
vealing. One of the strikers brought
from jail for treatment was it chain
unti] this moming”.

‘That is, even until yesterday morning

“And there were others handcuffed

in their hospital beds until an hour

before the visit of Dr. B, Shankaran,
Director General (Health).”

It is only because of {he intervent:on
of the Prime Minister that they were
all released. So, Sir, we ate all upset
becavse of the treatment meted out to
the students and the doctors, It is
very unfortunate. I would therefore
request the Prime Mmister kindly to
see that al] cases under Sect:on 307 are
withdrawn and also see that the terms
of reference of the Judic'al Enquiry
cover every aspect of the matter men.
tioneg by me earlier.

Lastly, handcuffing of people under
such circumstances should be re«cind-
ed forthwith All citizens are equal
1 hope the hon, Prime Mimster will
take necessary steps in this regard.

SHR] MORARJI DESAT I have al-
ready stated the facts as they are. I
cannot add anything furthe: to it. But
I will certainly get in touch with the
Chief Minister and find out how best
normal conditions can Lr restored.
After the enquiry is over, then, we can
say what steps we propnse to tuke
against the erring people. In the
meanwhile, therefore, I wish the medi-
cos and others who are catrying on
the agitation and threaten to do it all
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over India will desist from that meve.
This ig entirely wrong again in my
view. I cannot support that move-
ment by them,

SHRI VAYALAR RAVI: If you give
them an assurance, then they will not
do it,

SHRI MORARJI DESAl: Tbey
should not do it and they should e
quietly doing their work and I will
see that they are not harmed. But it
cannot go on like this,

oY oAt e wewt  (Qwr) :
aa ¥ gy & wary ol A W qwrk
aar wrga g fe molt afon & wpger
g &Y I TT w7 Awwesw I faar
2\ I o A e fer gAY
78 gfamm ¥ wiaF WA W §
ot fow ag & g & age adon-
qof wearare frar § 1 ody & wfor
N IT A ordur Y wrav oy

& A war & wvAn WA § o
ifa e A o o Y wvf § ag
12989 ¥ 2 37 aF A FTa
®r g ¥ 19T wzam) & dda § —eife
aifas st gnfy gefag & 9 wgar
aff wgm g A 297 & ane
aY wzA wEr § 3wy cavfuw orrw
W PR 27 W oF Tatar
raarwy fagsr 29 W W Ay
AT wur 97 | wgAw  fufec ¥
aftgre frar wr fie Frarfedt st
IR #Y A3 qi @ v A g
1 waragd frx dgaw & dhww
R N wgfa zar gfvafed @
nxAy w1 fxar wrowr, IuR F9ET
grre A W 1 T Famrfargren et
w1t & a¥ a¥ wgA grefaa) ¥ ane
aft AN ark wrfigd Foraid gaelt wfos
wtedft e weere @t § o
#giy Tqraee H¥ A & A & W
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T ot wgw Y wedww § 1 ey
fareafirarers @waer wrezraTe T RATH
§ iy agi & gy 8 w7 Aévew wiRver
¥ ol & wir ¥ s TR gAY wERE
w fear a1g WiT 39 wiv w e
iy wary dfade o ww R
% grar wawt eftere s frar war
TAHT 3 Y sradfra sarr oA o W
Farar wan Y iy wac

w0 wm ag wvere o ot 5
fafeeargdwm 4 frar wrr 1 agw @
weaTre wY ywlaw w3 fear war ar
«@E X BT W WeATTRT 9T 307
G & wwd T @Y 1 ag au fear
war fx Faar ot fafear@m 7 frar
|

Al wrr gz eAftweFral &
i o fews e g€ § et mfae
T ®Y AT |

& AV TF AER T AT af oft )
e et uF 5 nafy Arfas o
arelt arq w1 & wrEwg frar qar iz
a2y ATy #Y wadAAr & v wf o
AT wT & wf & o Wi "
zaTae gfraiady & gam 50 o
ffeearer & s@& Far ¥ @
FaawY wrer & frar war a1 e =y
ady fear nar 1 @ W7 7 Awc I
WYY & gearwe wpe frar | qemg & @
oWy & aw A sk syagre
gor u% fog gw qa w7 for wi &
W ww wnar wrfgh 1 40 WY w
11 W ARy 7 e W
wd ¥ = @ war e w2 ag
ot fararelt o w7 waew A 41 20
WY ®7 Qgaw A 0T ¥ F T A
TUTRAT | ag dkar gy oy e
TAEY & wTHT werrer ¥ Wt ST

afier Tk OO ¥ *fat wrer BAT
gy ot siftelt & wardy ¥ o wff gar
wy & sty & qEwg § wrr A qay
a7 | ¥ gfgar oiw & of o, wiw
Fre & vf off ST gewedr aff yeh
w§ ot | grerare W rar wd
o wamfes arere 7 o, I
= ¥ ¥ w17 7 frar a1 fs qeqarer
¥ et ¥ W @I | GETETR AFE
wv gy fiegr war ar o) qg7 fear At
ga¥ forg oY ofere mfiwrd fordare &
TARY A A A Jrfee ¢ & qarw
woft ot ® w5 W qwwat g ) A
TISHFCRTT & ATAATE | 1T GO
ofrE 5@ amS ¥ ol FT aRdT §
afeT qfee & QO It § &%
ok §Y 0w F afawrd §,  orf A A
cRdYE St g oy | agarg
o Y T wrE & | 26 T WY A
HZAT & 1| TS UF FEAT 51T UF gIArg
AATHKTY | 29 57 iy gfeq Ffewsr
mAYfeoaa ¥ SrATer Aedy o W A
TOTCET AT A13T Te Iy formn
o1 fF gaaY fraw 7 frmr oo fie gw
ufea Areg tat qx i gedE
wE F2 1 wAATT Ter wF A A mefr
# & fiw vy wm Wofgi (&
ot wrvar g f At s afed dfew
et &0 & T SAET fadwr o Té
fear srar wtfgy | mrfee 3 & at
T FT | 9w F qAArE T Y AY
FRTFT? 299 B frarTaTATET |
B TF JEAT 9T OF qoare I qT
g ww AT aner 4 wrw aw W
grar€ g€ & | Iy o W AT
W T o 7f off TET A Ay Ay

frar ward WA d AR Frewr v ww
frk & Ireey &, dfeww wrdvor &

ot ¥ W 7 ¥aw giaarm & afew
fguror ot dorne wife & o ey
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¥ greT agt @F x37 yEiA fear qr

I W AT FT W AN § g

foram fsar T g sifaed s

¥ wgrewT AR AW Fgrarfe g

gET FCY AT T Y qgr QY

) wAtg ¥R gET Tt §

e ATy W HgT w I 9w

F ot qETaTEAT ) TwfagwaTa Ny

FEry 7 frar I oY waTE ®

fa=rms €7 a@ =1 9§y T A §

I farar 7 & aredy ? gafig

war wlt O § g w1 7 9T

qeAT 1At § i #ar mrg oY 78 <7 A0

A FATER 2 g7 5

IAR WY RIT A Frd— (1) e

w137 ¥ 7gl 2ater qfrafadY & worr

W 3 T, 67 (2) AT AN

fafrearsdw™® &1 0§71 1 Wiz form

gfersr sfamrfal o< ag weiw § gavd
wary w7, g7 fredere gfre wrstfa
®1 49 g A § g2rad, a9r qrnq
feaf o & forg o s wem &,
7% A1 3, FF ot gral a3 TRA

7 R § It 9w A frar g anfe

g # arwreg feafy wrm @) &%

T gvAt #T1 IO § yurT qdr S §

Argarg !

SHRI MORARJI DESAIL: I cannot
say that I will do what 1 have been
asked, by the hon. Member. It is not
possible for me to do it just now. I
will see that the Judge enquires into
everything that has happened uptil
now. But the situation has become
very complicated. Now it has led to
8 quarrel between rural students and
urban students since 2nd June. Al
these things must settle down. There
is reason to believe that this is created
by some interested people. Otherwise,
why should there be this division bet-
ween students? I will try, however,
to settle the differences as best as
possible,

sTeaw Agted, APl e ey ot
& o off wrevT wY dwd g it o
W wEr ¥ wreanter frar oek o &
7€t e fr W srer qut amw g
afier o & o guwdt sy ok ar
Y W e § qg WAy, Ao & vz 6T
T S Y EY wwr & o e o g
&Y, g T el oY 13 g §, & s
arworr oY & fow wg T §, oY g A
dwad ek @, i oo
TSI RT T TR O F e ax WY
fow amdy & &Y forarefy el gely Y o
o v awg & arqw & A gt
Magyefmi ST e SR A o &
a7 %< far wa, qrt aw g Ad faer
ETETY wd g §, aiw ¥ T 6y g
§ Wy 1@ o wie fogfor T @
gwdY | foT WY s Aoy of ¥ feafir
#Y qedear FY auwd gu, 97 fiv gm
wrewr T wAdl gt whE E Afe
waTA Fft o § & o feay, ok fad
¥ ez AT |

a1 & a7 & I <, 1T a1 A
qrgT § 1 et a7 f 7 fadk Qe
# afew ¥ & fafow wiit & m@
ST WY gTATT WY qwd frenfy ogey
&1 faeeft w1 weT 1Y e qgd e
q1, I9% arx, g 2w, fagre Wit
asfirE & S} o7 WEET ST AT | W
STHTC TF & A2 qF frefy 7 Fanely vy ooy
aTReT wwar § T Sewr Sk oy
garar it § 1 & svfy aw gy a7 fedy
Ffad M ismifargmifedw
T IR 1 W 40 T &1 80
syferarer wraex fad 20 sfrwrr wegdy ey
3w v § S 20 v ey
80 srftverer vy 4 o Y Jwr H o}
god 1 ow Afeww o o< oyr & o
% U, G AT ey Wk oo &
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12,500 s stk ur ¥ dare ¥ §1
90,000 ey wwAT & g QF IRY
) Aoy stk B
v §, afew g 7 28,000 % O
s wff 3 3w & A 50,000 ¥ AB
or TrRT § | fe Wt et
& yraeita sawr weft ¥ ag qeT
gt g T wier & fone e ¥
g W w2 T 9, % AT FTRIC
T HTH IS AT G G 3 Ay
Qg WIHET 9 QAT AN WG A A
w7 T &Y 1€ fad ag s afons
g2 W firsare R Y v o gy
fear o ? fomr gfew wfewtfo
& gl qrarger Aife gt saF
fae wT FTHETEY #Y SmAd ?
ot ool awd wEm org
¥ oag & aptwE Aaw {awr

T § Tafad I & g, sedhfeg
wS T TYW g A | AT ag v A
A &Y, HAC 577 AR § ITH) @AwIC
T T wwAT, qg AT g fiF q1qr v
3 0 g @ ¢ e U qw A
g qFAT |

SHRI B RACHAIAH (Chamaraja-
nagar) Sir after having heard the as-
surance given by the hon Prime Minis-
ter I feel like asking only one or two
questions I must congratulate him
for this assurance The first question
Is that he has already promised to
ask the judicial judge to go into the
gamut of the incidents that took place
up-till.now The second question 18
that outsiders are ruling the College
At the time of starting the Medical
College whether it 18 not a fact that
some of the doctors from other States
lLke Delm UP Punjab West Bengal
and so on were recruited and even
some of them went to the extent of re-
signing and wanted to go back to their
parent States were not allowed to go
Now to say that outsiders are ruling
t:e Medical College dees not stand to

ason Whether it is not a fact that
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they were recruited at the time of
starting the College and their services
were secured at that time The other
point is that Mr Hardewar: Lal was
elected as MLA to the Haryana Legis-
lature Affer confronting with Mr
Devi Lal the Chief Minister of Har
yana he said that he would publish
a book on how Mr Dev: Lal came to
occupy the high office of Chief Minister
of Haryana from Chott1 Lal Village to
Chandigarh Having realised the diffi-
culty mnvolved m it Mr Dewvi Lal
seems to have offered him a high office
and therefore he has been biased politi-
tally As far as his background 1s
concerned he does not seem to nave
any academic interest and therefore
he has been responsible for creating
tension amongst students and the staff
members he has been also responsible
for appointing a large number of peo-
ple irregularly not m accordance with
the rules and also giving promotion
to only one particular caste that 1s
jat community as against others Is
it not a fact I want to know from
him?

SHRI MORARJI DESAI I would
like to say one thing that no Indian
1s an outsider 1n any State mn this
country If anybody says that, he
does not seem to realise the obliga-
tions m our Constitution He cannot
be called a good Indian citizen That
15 all I can say I cannot do anything
more just now Until the whole thing
18 properly enqured into and finished
I can say nothing That 1s all that
I can say

1445 hrs
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